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MR. CHAIRMAN i There is no point of 
order. Ten minutes are over. Next   question  
No. 633, Mr. Rajnarain. 

 
(Interruptions) 

SHRI ABID ALI : Sir, the point is the next 
question. The hon. Member has no point of 
order to raise on this question. Therefore the 
question of the point of order does not arise. Mr. 
Rajnarain,      sit   down.   (Interruptions.) 

MR. CHAIRMAN : Next question No.  633. 

SHRI BRAHMANANDA PANDA : There 
is no point of order. 

MR. CHAIRMAN i Mr. Rajnarain, I shall 
not allow it. You can leave it to me, to my 
discretion. Next question No.   633.   Mr. 
Rajnarain. 

 

ftE-STARRED QUESTION NO 633. 

MR CHAIRMAN : Question No. 633. 

SHRIMATI JAHANARA JAIPAL SINGH : 
Yes, Sir. Indian Airlines Viscount Aircraft VT-
DOH operating scheduled service    IC-203... 

MR. CHAIRMAN i I. is left to the 
Ministers. If the Ministers want to reply in 

Hindi, certainly I welcome them to do so. But 
if they do not wish to do so and want to say it 
in English, let them do so. 

AN HON.   MEMBER i English. 

MR. CHAIRMAN i All right. 

tThe question was actually asked on the 
floor of the House by Shri Rajnarain. 

 

MR.   CHAIRMAN i I do not   allow it.

MR.    CHAIRMAN :     There is no point 
of order.    Question No. 633. 
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t[GAUHATl BOUND AEROPLANE 
*633. SHRI  RAJNARAIN : 

SHRI ARJUN ARORA : 
Will the Minister of TOURISM AND 

CIVIL  AVIATION be pleased to state : 
(a) whether it is a fact that Gauhati bound 

aeroplane which took off from Calcutta on the 
27th October, 1968 was called back after it had 
been in the air for half an hour ; and 

(b) if so, what were the reasons therefor?] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRIMATI JAHA-NARA 
JAIPAL SlNGH): (a) and (b) Yes, Sir. Tndian 
Airlines Viscount aircraft VTDOH operating 
scheduled service IC-203 from Dum Dum to 
Gauhati was recalled after it was air-borne 
from Calcutta, at the instance of Deputy 
Commissioner, Security Control, Calcutta, in 
order to apprehend a passenger in that aircraft 
who was accused in a case, was on bail and 
was likely to go out of India. After the plane 
landed, the passenger in question was taken 
into custody by the Police along with his 
baggage. 

SHRI R. T. PARTHASARATHY : Sir, by 
means of asking a supplementary question, he 
is trying to reveal some other information  
which is out of order_ 

(Interruptions) 
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MR. CHAIRMAN : If you do not keep 
silent, it becomes impossible for me to follow 
what is going on. Please put the question in an 
intelligible way. 

SHRI A. G. KULKARNI : We do not 
understand. Sir, why irrelevant questions are 
put. 

SHRI MULKA GOVINDA REDDY : 
He should not be disturbed. 

MR. CHAIRMAN : Mr. Rajnarain, you are 
making a long speech. You put the question. 
(Interruption   by   Shri  A.   C.    Kulkarni) 

SHRI RAJNARAIN : Why are you 
allowing him like   this ? 

SHRI A. G. KULKARNI : Why is he using 
names ? He should behave properly. You 
should protect us also. We   are also Members 
of this House... 

 

SHRI A. G. KULKARNI : ... I am not 
understanding how you are allowing Mr. 
Rajnarain to put such questions which have got 
no bearing on the question. I cannot understand 
all these things. 

SHRI JAISUKHLAL HATHI : Try to finish 
your question in two or three minutes, Mr. 
Rajnarain, and then this will not    happen. 

MR. CHAIRMAN 1 You took ten minutes 
to put a question. How can we get on in this 
way ? Ten minutes are  really   over.   Put a 
question. 

 

MR.    CHAIRMAN   :     Put     your 
question. 

MR. CHAIRMAN   i No, no.     You have 
taken   ten minutes. 
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SHRl M. PURKAYASTHA : Why this 
preferential treatment ? This question has 
taken more than fifteen minutes. 

Under section 120B/420 and Sec. 5(2) of 
the Prevention of Corruption Act. Sec. 
5(2)/5(l)dof Act II     1947. 

SHRI MULKA GOVINDA REDDY: Is he 

an Indian national or a Pak national? 

 

MR. CHAIRMAN : Two questions you   
have put. No   more. 

SHRI ARJUN ARORA i Sir, I am not 
concerned with Mr. S. M. Wahi. I am 
concerned with the other passengers who were 
in that plane. Admittedly this flight was from 
Calcutta to Gauhati and the writ of the C.B.I, 
prevails not only in Calcutta but also in 
Gauhati.. If the person, Mr. S. M. Wahi, could 
be arrested in    Calcutta he could also be 

MR.    CHAIRMAN : Put a questior that 
way.  Do not make a long speech.

MR. CHAIRMAN :    Anyhow,    yoi have 
put the question now. 
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arrested at Gauhati. There was no danger of his 
having been dropped by a parachute in 
between. So may I know, Sir, why the Indian 
Airlines Corporation did not take the 
discomfort and the inconvenience of the other 
passengers in view, and why did they not tell 
the police to send a wireless messageto Gauhati 
to arrest him at Gauhati if they liked. The other 
passengers were also brought back and their 
time was wasted. They were put to severe 
inconvenience merely because some officer of 
the C.B.I, who was at Calcutta, wanted to get 
the credit of having arrested him there. He 
could as well have been arrested at Gauhati. 

DR. KARAN SINGH : As I have submitted, 
the C.B.I, had informed various stations and the 
security police. This gentleman arrived at the 
airport just before the plane was leaving, got in 
and left. Now, the security police came to know 
only after the plane had become airborne that he 
had left. They were not sure whether it would 
be possible for them to contact Gauhati in time 
and contact the police. After all, this honourable 
House knows that there have been cases 
earlier—I do not wish to mention names—in 
which people have escaped. I think, in fact, the 
honourable House should appreciate the 
abundant precaution which was taken and the 
vigilance which   was shown in recalling the 
plane. 

INDIAN DELEGATION TO CASTASIA 

*634. SHRI R. P.   SINHA : 
SHRI    KRISHAN KANT f: 

Will the Minister of EDUCATION be 
pleased  to state : 

(a) whether one of the members of the 
Indian delegation to Castasia spoke in his 
individual capacity and not as a member of the 
delegation ; and 

(b) if so, what steps'! Government propose 
to take to avoid recurrence of such    incidents   
? 

THE MINISTER OF EDUCATION (DA. 
TRIGUNA SENl: (a) Perhaps,the reference is 
to a member of the Indian delegation who was 
also an observer on behalf of an international 
body. 

tThe question was actually asked on the 
floor of the House by Shri Krishan Kant. 

(b) There were a number of Indians who 
were delegates to CASTASIA representing 
various international organisations. It would 
not De advisable for the Government to bar 
Indians being nominated on behalf of 
international bodies in International 
Conferences. On the contrary, it should be 
welcomed. 

SHRI KRISHAN KANT \ Sir, the concerned 
person was a member of the Indian delegation. 
He might have been representing some 
international organisation. But that member, 
Prof. Mahalanobis, was speaking something 
contrary to what the other Indian delegates had 
said and when the leadei of the Indian 
delegation at tnat time, Dr. Gadgil of the 
Planning Commission, contradicted nim and 
said tbat he did not represent the views of the 
Indian d^Iegation, then he said "Now I am 
speaking as a member of an international 
delegation." The main question is. Can a 
person be a member of two delegations at the 
same time—the Indian delegation and the 
international organisation—and give two views 
on the same subject ? 

DR. TRIGUNA SEN : Perhaps it is not 
proper, but surely a member representing an 
international organisa ion can express the 
viewpoint of that organisation. 

SHRl KRISHAN KANT : Mr. Chairman, 
Sir, can a person represent two organisations at 
the same time ? If he was representing the 
International Statistical Institute, then he shou'd 
not have been representing the Indian 
delegation. If he was representing the Indian 
delegation, then he should not have been 
representing the International Statistical 
Institute. Why did the Covernment of India 
appoint a person as a member of the Indian 
delegation who represents other delegations 
Secondly, when the whole thing happened, we 
know the international delegates were laughing 
at what the Indians were saying. May I know 
whether it is also s fact that when the 
committees were to be formed, one of the 
Indian delegates said that committees should be 
foimed of such scientists who were above the 
age of 40, and this remark of the Indian 
delegate was also derided and laughed at by the 
CASTASIA conftrtnee? May I know the 
average age of the Indian delegates and the 
average age of the delegates from the different 
foreign c un-tries  ? 


